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CENTnAL ACiiiNTSTSAT/E -RIBANAL

!^R]NCIF'AL BENCi;. NEW DElH] .

Ort-iSUi/97

hA-lSSv/Q?

New DeElri thic the I6i:n day of December. 1997,

Hon-bie Dr.. Jose P. Verghese, vice-Chairina.n (J)
H 0 i I b 18 .i h.. 3 . P , Bio w a s M e rn b e r f A i

Ns. Ra.iii Marwah,
R/o C-151/A, Street No,7,
Magi is Park, Azadpur.,
Delhi. ..... Applicant

(through 3h. Kirpal Singh, advocate.)

versus

1 NCT of [)e1h3 through
Chief S e c r 81 a r y,
Old Secretariate,

Delhi ,

\

2. CoiTiiTi Issioner of Police.

Delhi,, Police Head Quarter,
.indraprastha Stadiuiri ,,'
New Delhi , ... .. Respondents

(t-hrough Sh. Ajesh Luthra for Ms., Jyotsna Kaushik)

ORDER(ORAL)
Horrble Dr. Jose P, Verghese, Vice-Chai rtnan (J)

This original application has been filed by

the same applicant who has filed earlier OA-455/97

which was dismissed on 14„3.97 . after hearing the

iearned counsel for the applicant, by a speaking

order. In view of this, second application in- the

circumstances cannot be permitted to be filed in thi,s"

Tribunal. The applicant also has not iTtsritioned tnis

fact of the previous O.A.. being filed in this

Tribunal which is a mandatory provision to be complied

with at tiie instancs of the applicant. The above said

oroer in the sai-d 0,.A. filed by the applicant on tho

previous occasioi'i has been brought to our notice by-

the f espoi.'dpn ts counsel. In the absence of any

review order or in the absence of any liberty granted
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in ti'iG 'said 3.Dpl icat ioi'i . we are ui'iable to eritai~tai.ri

this: 0., A. and accordirig i y it is dismissed. Liberty

Is granted to the applicant to approach this Tribunal

as and when fresh cause of action arises.

No costs,
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i 3 iP-r B1 s was)

Hember(A)
(Dr. Jose P. Verghese)

Vice-Chairman(J) ■


